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In the Court of the Judicial Magistrate First Class, At Udalguri 

 

G.R. Case No- 232 of 2012 

G.R. Case No- 3990 of 2009 

 

 

U/S 420/468 I.P.C. 

State of Assam 

-Vs.- 

Bijoy Minj & ORS 

....... Accused persons  

 

Present:-N.C.BHUYAN, AJS 

Judicial Magistrate 1st class, Udalguri 

Advocate appeared for the prosecution:- A.Pourel, Ld. APP. 

Advocate appeared for the defence:- M.Narzary, J.K. Brahma 

Date of Evidence:  28-03-14, 29-05-14 

Date of Argument:  19-12-15 

Date of Judgment:  19-12-15 

 

JUDGMENT 

 

The prosecution case, in brief, is as follows:-  

That on 25.08.2009, the principal of Sekhar Sankar Mission HS School at 

Dimakuchi, lodged one FIR before the In Charge of Dimakuchi Police out post  

stating that Amrit Kujur, Anjali Kujur, Anjali Lakra, Jinti Aind and Debomai Sarma 

got admission in HS first year at Dimakuchi Don Bosco school on 20th June 2009. 

But as per the information of the principal of the Don Bosco school, Dimakuchi, 

they checked all the documents at the time of the preparation of Registration 

certificate and found that the all the documents were forged and that another 

student Virjina Champia came for admission in the H.S. first year and the 

principal seized all the forged documents of her. Hence the case. 

On receipt of the F.I.R., the same was forwarded to Panery P.S. for 

registering a case and accordingly Panery P.S. Case No.159/2009, U/S 120 
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(B)/420/468 I.P.C. was registered. Accordingly police went for investigation, 

examined witnesses, collected evidence and on completion of investigation 

finding sufficient materials u/s 120(B)/420/468 I.P.C. against accused persons 

Amrit Kujur, Verjina Champia, Anjali Kujur, Anjali Lakra, Jinti Aind, Debomai 

Sarma, Subash Nag, Bijoy Minj and  Sabin Krishani submitted the Charge-sheet 

against accused persons Amrit Kujur, Verjina Champia, Anjali Kujur, Anjali Lakra, 

Jinti Aind, Debomai Sarma, Subash Nag, Bijoy Minj and  Sabin Krishani. 

  That upon receipt of the Charge sheet the Learned CJM Udalguri, 

transferred the case to the court of Addll. CJM, Udalguri for disposal and on 

perusal of the Charge sheet and the other documents sent by the police u/s 173 

Cr.P.C., Learned the court of Addll. CJM, Udalguri, found sufficient materials to 

proceed against accused persons and issued process against them. 

Accordingly accused persons Amrit Kujur, Verjina Champia, Anjali Kujur, 

Anjali Lakra, Jinti Aind, Debomai Sarma, Subash Nag, Bijoy Minj and  Sabin 

Krishani appeared before the court . After that  the necessary documents u/s 207 

of Cr. P.C. were given to the accused persons and considering the relevant 

documents and hearing both the parties, charge u/s 468/420 IPC was framed 

and read over and explained to accused persons Amrit Kujur, Verjina Champia, 

Anjali Kujur, Anjali Lakra, Jinti Aind, Debomai Sarma, Subash Nag, Bijoy Minj and  

Sabin Krishani to which they pleaded not guilty and claimed to be tried.  

During trial prosecution side examined only two witnesses who were 

cross examined by the defence. The prosecution declined to examine any other 

witnesses on their behalf and prayed for closing the evidence of the prosecution 

witnesses. Accordingly the evidence of the prosecution side was closed. The 

examination of the accused u/s 313 of Cr.P.C. was dispensed with as no 

incriminating material was found against them. No defence witness was 

examined. It is to be mentioned here that the case was transferred to this court 

at the stage of evidence. 

I have heard the arguments of both the sides and perused the evidence 

on record.  
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POINTS FOR DETERMINATION: 

 After perusal of record and hearing the parties the following points for 

determination arose before this court in the instant case-  

(i) Whether on 25.08.2009 accused persons Amrit Kujur, Verjina 

Champia, Anjali Kujur, Anjali Lakra, Jinti Aind, Debomai Sarma, 

Subash Nag, Bijoy Minj and  Sabin Krishani forged their 

documents intending that it shall be used for cheating purpose 

and thereby committed the offence punishable u/s 468 IPC? 

(ii) Whether on 25.08.2009 accused persons Amrit Kujur, Verjina 

Champia, Anjali Kujur, Anjali Lakra, Jinti Aind, Debomai Sarma, 

Subash Nag, Bijoy Minj and  Sabin Krishani cheated the school 

authority and the Board of Secondary Education with the 

knowledge that they were likely to cause wrongful loss to the said 

Authority and thereby committed the offence punishable u/s 420 

IPC? 

 

 

DISCUSSION, DECISION AND REASONS THEREOF: 

 

For better appreciation, both the points for determination are taken 

together for discussion. 

PW1 Siteswar Sarma stated that he is the informant in this case and he 

does not know any of the accused persons. he lodged the FIR on the basis of the 

forged documents placed before him in 2009 and on suspicion he lodged the 

case.  

In his cross examination PW1  stated that he lodged the FIR on the basis 

of suspicion. He does not know who has supplied those documents.  

PW2 S. Sebestin stated that he knows the accused persons as they were 

student at Don bocso school in Dimakuchi. He was serving as a principal of that 

school and at that time he was received one official communication from the 

principal of Sekhar Sankar Mission HS School at Dimakuchi requesting him to 

verify the academic credential and testimonial of those students.  He did show 
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and forwarded his report and some of the documents of those persons found not 

genuine.  

In cross examination PW2  stated that he has no objection if the accused 

persons are released from the charges.   

 So it is found that whole prosecution case is based on the oral evidence 

of two PWs. The case is pending since 2009. Prosecution got several 

opportunities but the prosecution failed to adduce the evidence of any further 

witnesses. It is found that prosecution has not exhibited any of the documents 

which are alleged to be forged. 

Under the facts and circumstances of the instant case , it is found that it 

was alleged by the prosecution that documents of the accused persons were 

forged. So it is burden of the prosecution to find out whether those documents of 

the accused persons were forged or not. However it is found that the prosecution 

did not take any step to verify as to whether those documents of the accused 

persons were forged or not. Rather PW1 in his cross examination stated that he 

lodged the FIR in the basis of suspicion. 

Non sending of  those alleged documents of the accused persons to SEBA 

or the concerned authority for verification is fatal to the case of the prosecution.    

Hence there in nothing on the record to hold the accused persons guilty 

of the offences alleged to have been committed by them.  

Under the facts and circumstances of the instant case, it is found that the 

prosecution has been failed to prove the guilt of the accused persons beyond 

reasonable doubt by adducing some cogent evidence and hence the accused 

persons are entitled to be acquitted under the benefit of doubt. 
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ORDER 

 

In view of the conclusion made above I hold accused persons Amrit 

Kujur, Verjina Champia, Anjali Kujur, Anjali Lakra, Jinti Aind, Debomai Sarma, 

Subash Nag, Bijoy Minj and  Sabin Krishani not guilty of the offence u/s 468/420 

IPC and set at liberty forthwith.  

The bail bond of the accused persons Amrit Kujur, Verjina Champia, Anjali 

Kujur, Anjali Lakra, Jinti Aind, Debomai Sarma, Subash Nag, Bijoy Minj and  

Sabin Krishani are extended for a further period of 6 months from today as per 

provisions of Section 437A, Cr.P.C as amended up to date.  

The judgment is delivered in the open Court under my hand and the seal 

of this court on this the 19th  day of December, 2015. 

 

  

(N.C.BHUYAN) 

Judicial Magistrate 1st Class  

     Udalguri 
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Appendix:- 

 

1. Prosecution witnesses  

PW1 Siteswar Sarma  

PW2 S. Sebestin 

2. Defence witnesses  

None   

3. Prosecution exhibit.  

Ext.1 FIR 

4. Defence exhibit. 

None 

 

    (N.C.BHUYAN) 

Judicial Magistrate 1st Class  

 Udalguri 

 

 

 

 

 

 

 

 

 

 

 


